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(vi) SHORTAGE 0 
NAGALAND . 

M NT IN 

HRT CHINGWANG KONYAK 
(NAGALAND): 1. want to draw the 
atten tion of the this House and the 
Government towards the hortage f 
Cement in Nagaland. The tate ha 
been facing acute shortage of Cement 
resulting in a cri is, parti 'ularJy for 
development works of the Sta teo This 
situation has b en created by the non-
release of levy cement quota f r 
Government works by the Associated 
Cement Company Ltd. Calcutta. The 
Company has been dil1y-dallying and 
011 one pretext or the other a part of 
the quota i invariably made to lapse 
every quartero Even aft r repeated 
extensions granted by the Government 
of India and despite depo it of huge 
amounts in advance. th Company has 

b. en pI ying truant. ight from May, 
1982, i.e. e ond quart r, th Comp ny 
ha d faulted in non .. r 1 ase of more 
than 9500 Mt . f ement till July. 
1983. A a r suit veraJ con truction 
work of the Govemm nt are help up 
at variou tag. evera) lakh of 
Rupees are locked up in depo ite with 
the C mpany. Gov rnment had to face 
public ritici m becau e f the fault 
of the A ociated ement ompony 
Cal utta. 

Ther fore, I urge that the Gov rn· 
ment hould take immedi tc tep to 
rclea e the arrear Cement levy quotas 
from May, 19 2 til) date to Nagaland 
and take appropriate action again t the 
concerned authorilie f A. .. td. t 

aJcutl . 

(vii) N D TO PROVID R IEF 
TO HANDLOOM W AV RS. 
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